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[Maiilana Asad: The question of
language has been taken into conside­
ration in this Board. There may how­
ever be different grounds for those 
States which did not participate. As 
my honourable friend stated just now, 
those States have already established 
connections with their neighbouring 
States and, therefore, they want to 
remain aloof, or they consider it better 
to have their own arrangements.]

Sooie Hon. Members rose—
Mr. Oeputy-Speaker: jhtST ^  W  I

A number of questions have already 
been asked. Thero is no meaning in 
allowing any further.

Fokeign Students studying in U.P.
*829. Shri Pmmoose: Will the Minis­

ter of Home Alfaira be pleased to 
state:

(a) the number of foreign students 
in U.P., their nationality and the insti­
tutions they are studying in; and

(b) the nature of the training course 
they are undergoing?

The Deiraty MliUster of Home Alikin 
(Shri Datar): (a) and (b). The infor­
mation is being collected and will be 
laid on the Table of the House in due 
course.

Shri Piumoose: Is Government aware 
that some of the students led by a
Professor belonging to the same
nationality have been visitirg the Indo- 
Tibetan border and collecting some
aort of a data?

Shri Datar: We have no information.
Shri Pnnnoose: Have the Govern­

ment noticed a report in the piipers 
that this data has not b ên sent cither 
to University of Aligarh or to India 
Government but to some other foreign 
power?

Shri Datar: Government’s attention 
has not been drawn to this report.

Gun Licences

*831. Sardar A. S. Saigal: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether the gun licences for 
protection and shooting given by parti­
cular State Governments are valid 
throughout the Indian Union: and

(b) if not. the reason therefor?
The Deputy Minister of Home 

Affairs (Shri Datar): (a) No, Sir. Not 
as a matter of routine.

(b) A licence valid for the whole of 
India is granted only when it is applied 
for and the licensing authority is satis­
fied about the applicrant's need to 
possess and go armed with his weapon 
throughout India.
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Shri DaUr: I think, no.

tronr if® tjwo
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Shri Datar: Sir, the Government 

would consider it under the present 
rules and if it is found that a change 
in the rules is necessary. Government 
would consider that also.
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Shrl C. Bhatt: May I know whether 
instruction? are given to the States as 
to who should be given a licenseT

Shri Datar: The existing instruc­
tions are clear enough and no other 
Instructions are necessary.
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Shri Datar: The Members of Parlia­
ment and Legislature stand on the 
same footing. They are also entitled to 
licences on merits.

Shri Jaipal Singh: May wc know 
how many licences have been issued 
for shooting and how many for pro­
tection?

Shri Datar: I have no figures.

Shri Jaipal Singh: In view of the 
fact that protection is a very impor­
tant item, may I know whether the 
guns that were taken away during the 
Police Action in Hyderabad, parti­
cularly in the tribal areas, have since 

been restored to the people.
Shri Datar: The information is cor­

rect. The question will be taken up 
by the Hyderabad Government and 
not by the Government of India.
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Shri Datar: Sir, it depends upon the 

nature of application; it may be either 
for a particular district or for a State 
or for the whole of India.
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Shri Frank Anthony: May I know
U the conditions governing the grant

of shooting licences vary from State to 
State and if so. is Government doing 
anything to secure uniformity in this 
respect?

Shri Datar: There Is no variation. 
The rules are made by the Govern­
ment of India and they are being 
followed.

Shri Mimiswamy: May I know
whether the gun licences issued by 
the States for shooting are valid 
throughout India?

The Minister of Home Affairs and 
States (Dr. Katju): I think not but I 
shall get the whole question examined 
in the light of the discussion that has 
taken place this morning in the House. 
The difficulty must be this. If a State 
issues a license to a gentleman and 
he goes about the country then, I do 
not know, probably the rules may 
require that there must be some sort 
of a reporting. I shall get the whole 
question examined.
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Shri Frank Anthony: The Minister 

has said that the rules are uniform. Is 
it not a fact that in Bombay, for in­
stance. the shooting licence fees 
charged are increasingly prohibitive 
as compared with other States? Is it 
not a fact that the quantum in Bombay 
is higher than the quantum allowed 
in Delhi?

Dr. KatJu: I have no information. 
1 shall get all these questions examined 
■D as to bring uniformity to the utmost 
extent. It may be a question of 
revenue also.

Shri Dabhi: Is it a fact that the 
Members of Parliament are lo be 
given licences free of license ffee?

Dr. Katja: I reMw do set kaow.




